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Order with Sigmiture 
Office noto as t 
action (if anY) 
taken on order 

Shri jnda on behalf of Shri Reftl  

submits that Respondent 1 (Geral 14inage4 s  

S.E..&ailway) in the (kiginal Application 

may be a ll.wed two more wont hs' t ime to ' 
dispose of the pending ze pre se ntat ion. 
Shri i.KNa.k, on behalf of Dr.V.?rithitraj c' 
suggests shorter extension, but ultimate ly 	. 
agrees that this extension be granted 
as a last chance. The Respondent 1(Gezr4l 

If' )rieger, S.E.Rai1y) is gi,en extnsion 
of t me by two wont he . The re pre se ntat I 
shall be disposed of before 7.10.1996 
without seeking any further 	djouranent. 

M..453/96 is disp.ed of 
accordingly.  

Hind over copies of the orders to 
the counsel for bh sides. cc 

E M'.R (ADMIN IZTLAT lyE) - 


